TiF ANDAMAN AND NICOBAR ISLANDS PUBLIC GAMBLING
- . REGULATION,k 1951.

of 1991-

 No. II

A Regulation to pr
public gambling and the keeplng
ipe Andaman and Nicobar Islands,

. therewith'." -

7

In excercise of:th

(2 of article 243 of the Consti
azed te promulgate the followilrig

dvide. for the.punishmeﬁt,of
of common gaming-houses in
‘and,for'matters connected

e powers conferred by clause
tution, the President is ple-
Regulation made by himsi- '

1. Snort:title, extent ahd:cdmmenéemen£.1(1o

This Regulation may be called th
Public Gawmpling Regulation 1951.

icobar Islands;

2.’ Definitions.-
the coptext otherwiserrequirey -

e Andaman .and Nicobar Islgnds
o \

2. it‘exténds‘toAthe whple of\the'Andaman and"

(3) It shall come‘into,fbpbe ot once.

In this Regulatibﬁ, unless

(w)'"bettin',office” means any place, whethar
g Yt

sutlic or private, which s used
upon, or for recelyving moneys as

Testing upony any f® fight, game

{ne scttleneny mg such wagers Of

by the agent with his principlas
S rs or bets; . ‘

Proeedufe, 1598° (Act V of 1398),

for wagering or betting  ~
an agency for wagering OT
sport or gxercise or for
befs or for, the settlement
on the result of such wage-

’

(2) "the Code" means the Gpde of Criminal, -

——

(3) "common gaming-house! means aby place, whe-

cyep public or private in which -

(a) any instrument

s of gaming are %ept or used’

for tpne profit or gain of the persou fowing, occupylng, using

or keeping such piace whether by
of tie instruments- of gaming as
otherwise howsdever for gamling: p

(b) the .game .of th
or any other game OT pretended. g
ed ori; ; ~ oo

(4) "pistrict supse
x5 assistant Superintendent‘qf P

.uy general ®f or speclal order ©

e yarcilse. the powers -and to perfo
rerintendent of Poiice under thi

way Of charge for the use
such, or oOf the place or swk
urposes, Or .

e well-known in Burma or Chlna
ame of a like nature, is carri-

rintendent of police" Ipndludes
oldlce or other person appuinted
f twe Chief Commissioner to .
rm the dutieseof. a. Diatrict’ Su-.
< Repulation'in any area;
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: Copy of letter No. 19-71/76-Home dated 1-7-176
from the Lssisvant Secretary(General), Andaman and .Nicobar
Adminlstration, Port Hlair addressed to the Inspector Gener:l
of Police, Andaman and Nicobar Islands, Port Blair.® = .

LI 4 LN

-Sub - ' Suppl&’of Ancdaman and NicgbaanambLing‘Regulat-

1oni ,

I am directed to refer to your Tetter No. 5518/

- 16/11/76 dated 916.1976 on the subjoct noted above, and to

forward hérewith. one copy of the Andaman ang Nicobar Islands

- Public Gambling Regulation, 1951 (No. 11 of 1951) and to say

that suff-iclent number of copies thereof, as per the requir-
ement of the “epartment may kindly be get cyclostyled for use
of the various Police Stations anq outposts etc.

XXXXXXX

‘ No}'é%g.&Lé _ .
OFFICE OF "THHE SUPEHINTENDENT.OF POLICEH
ANDAMAN AND NTCUBAR ISLANDS.
' : o000 ' .

Port Blair, dated tWe - & - July, 1975.

Copy forwaﬁdeé“$o ALl Dy.S.P}s', C.I's and

S.H.O'g for information.

», -

wjSuﬁéﬁin%éﬁd%ﬁf‘gf'Police.
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. : (5) the words rgaming' and "Playingh with their
grammatical variations ang E®RE cognate expressions Include
'taking part in the game of the or in any other game Or prete-
nded game of a like nature, but do not include the promoting’

of, or the taking part in, any game of moke huwan s%111, whe-
reever played; ) o N | ;

bl

litCézﬂthe éxpression;ﬁinstrumenﬁg‘df gaming" means—

I . ! ' -
P (a)‘any,cards, dlce, counters, colns, gaming ta.-
bles, gaming‘gloth,\gaming boards or other articleg devised
*Or actuglly uged Tor the Burpose. of gaming;

(b)'any‘boxes,'réceppaclesj'listéﬁ;papers, tick-.
ets or "forms w$ed for the purpose of the. game*of to or any '

other game. or preterded gamé“qfta‘Liké'natuneg
. . (7)) hﬁ%ébe“ iﬁﬁiggincludés‘a hoﬁse:‘tentx encl- .
~osure, room, spacde, "vessel di'vehicles, . - , o

aoT 3«  Penalty for owing or keeping or?ha&ing cha-
rge Of a gamingihouge.- Lo N o o

\

Wheoever -

: o E
_ e owner. or: e@ Sccupler or kaitmx hav..
_ ing the use-of rl --ODensy . keeps. or uses the samd as a
' .common gaming- ho yoor L o
.(.v. . ) ~, V ( 'v " . . ) . ; N . .
, <> (b) being the owrner or eccupler of any piace kr- .

,dwingly ﬁefmit$Wﬁﬁé"éa@é
‘an gaming~hQuse;'Qr'

%o be ovened, ‘used or kept as A edmnl
(e Has, the care or managementeof, or-in any

manner—assists—in conducting the buginess -of any common gz

ing-houge; or. . ; o : o LR

g

(ﬁ)ﬁéBVanges or furnishes mongydﬁorgthe pgrpqu 4
Dbersons frdquenting aty comnlng ganing-hougey =

of gaming with
1 Jst'offenée to a fine not exceeding ~
~_teudmprisonment for a term not excee-.
foria subsequent offerice t6 a fine not.
Trupeesg, or to Thpriisonment for .a term

S« . - ’ b b

. o l‘!"o'
use, Whoever play
present “for the purpdy

Lty for playing or being in's gaming-ho-
"'ﬁY“common.gaming~houseIor is there. ..
'DOSE  Of ‘gaming, whether or rot actually -
playing, shall be‘1iap ehfgr;a-finstfoffenoewto{algine‘not
exceeding one hundred’: 8g, or to ‘imprisonment fobr g termg.
' 1, and’ for assubsequent offence to g fi- 7

not exceeding one -mon nd :
ne notAéxCeeding_two% uitdred rupeses. or to impr}sqnment for

a term not -excéeding two months. -

BN
y-

\




. Whoever—~

Co=-3 3 -
5. Penalty for‘géming\or setting birds or ani-

- mals to fight in public places.- Whoewer-in ahy street or

thoroughfare or place to which the public have access-

: (a) plays ‘for money or other valuable thing with
any instrument of gaming; or

(b) sétS'any birds- or animals to g fight; or

~(c) being there present, alds and abets such

public fighting or bilrds or animals; or

(d) in any local area %o which the Chief Commi_
ssioner may, by natification in the off-icial gazette,
apply this clause, in any manner invites or encourares 'any
person to wager or bet on'any £ fight, game, or exercise;

shall be liable te a fine not excéeding fifly rupees, or to
imprisonmsnt for a term not exceeding one month.

6. Penalty for conducting game of to or other
like game,-~ . ' ‘

)

. (2) conducts or assists in conducting the .game
of to or any -other game or pretended game of a 1like natu-
re as manager or stake holder; or -

7 ﬁ%ﬂ7 ' (b) is, according to the rules of the game pre-
~ tended game, entitled to receive the surplus proceeds, or
e amy part of the surplus proceeds, or the stake after dedu-.

cting the amount payable to the successful player or play-
ers; or _ . '

(c) promotes the game or pretended game by s0l1i-

citing or collecting stakes or otherwise;

shall be liable to imprisonment for a’term which may extend
to six months,-or with fine, or with both.

7. Power to arrest without warrant and to selze |

instruéfments of gaming- '

(a) Any police officer may arrest wihaout warrant
any person who in any street or throroughfare
or place to which the public have access and
within the view of such police officer-

(a) solicits.or ccllects stakes for the game of
to or any other game or pretended game of
a like nature; or ,

(b) Plays for monév or other valuable thing with:
any Instrument of gaming; or- .

(¢) sets birds or animals to flght; or
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‘ (d) being there presant, gids and abets such pub-
lic fighting»Of»birds or animnalsj; ©F e

. o
(¢) commits an ofﬁencelpunishable under clause
' (q) of sectlon 5. .

betting of f-1ce; may be seiged if found in such sbreeb, tho-

8. Power e) enter'and authorize police of f-icer
to enter and search any .suspected nhouse , etc.~ (1) If the

of Police (includes A.8.P) on credibleAinformatiOn or on
any other sufficient grounds,-and after such inquiry a8 he
mQY’thiﬁk necegsary, has r.eason to belleve that any place
g used as & comnon gaming—house, nhe may eltner nimself do
any pf of the following actg "OTy: DY warraht,,authorise any
police off-leer not below the rank of agslstant gub-1inspec-
tor of pdlicéi” - - v : '

: (é) Qpﬁgr;-within_seven days from the dabe there-
ofy with;qug'gégiéﬁaﬁée as way De found necessary. oY night
or by day'aﬂd‘by*fOfde'if hicessary i any such places :

. . (b) take Into custody all persons wWhow he finds
thetein whetheT they are the then‘actually gaming ©F nots

(c) seizé all‘insﬁrumentsof gaming, all moneys.
and articles'Of value, rea Ohably.suéspected to have been

’ \ y

used or intended to be used for the purpose of gaming, which

are found‘therein; and

(d) search 1T parts—of the place, which nhe shall

have SO entered, when he has peason bO beliéVé*ﬁﬁat'any ing-

+ puments. of gaming are concealed tHerein and o1so the persons
of theose Whow he hag tazen into custodys ond sieize and

take possessiop of all.instruments~of gamlng~found gpon such

gearch~ R S o

(2) ALl gearches under sdb/seetion (1) shall be
made . in accordance_with the provisions of sub-sectlon (3
of section 102 and of section 103 of the code.

: (3) Wpen any place 1s entered .underl sub sectior

~(1) by @ police\offiCér,\he apell without undue gelay

after the completion of the prOceeding under that sub csect-

jon, gubmit a'réport of such pfoceedings toggther with the-
warrant, 1f any, to @ magistrate who has 1urlsdiction to
take cognizanée of any'offenCe.which appears to have heen
committed and take °F send 'to éuchrmumagistrate the persOns
arrested and the article‘seized. ‘

continued- 5/~ .
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. - Provided .that the police Officer may release the
! persons so arredted on baill .or on ‘their own recognhizances
condltioned to appear before such maglstrate: and
. \ > : L 4
Pro¥ided further that if no person is arrested,
the police officer shall submlt a report ofl his proceedings
to a maglstrate who issued the warrant, if any . ’

. 9.. Power to enter and search betting offices.-
(1) The digtrict magistrate or the District Superintendent
of Police, or any police officer not below the rank of Offi-
¢er in charge of a bolice statien uwpon, Bedng duly ewmpowered
by a.warrant lssued by either of such efficers may by day
or night, enter and search with such asgistance as may be
Nnecessary, any place which is reasonabky believed to be used
asa bettlng off-ice and selze anmy flckets, coupors, regis-
ers; baoks of other documents found thkerein and used, or
intended to be used or reasonably suspeeted to the be used
as a regord or evldence of, any wager:op.bBét upon any £ fight,
game or exercilse. - ‘

. (2) All searches under sub section (1) shall be
made 1n accordance with the provisions of sub section (3) of
gection 102 and of section 103 of the Code.

' (3) No warrant issued under sub-section (1) sha-
- 11 be executed after the expiry of seven-days from the date
., thereor. ' o

R . (&) When any place is entered under sub section
,”(jﬁ"by a police officer other than the District Superintend-
ent of Police, he shall immediately after the completion of
the proceedings, submit a report thereof to the dlstrict

magistrate or if the warrant was issued by the District Sup-

erintendent of Police, " tc that officer.

i R fa RN it i

\

10, Presumption respecting instruments of gaming
found in places entered.- When any instrumgent of gamigg 1s
found in any place entered under' the provisions- of this Regu-
lLation or about the persons of -any of these who are found
thd#3 thereln, 1t shall be presumed until the conmtrary is
proved, that sueh place 1s used as a common gaming-house
and that the persens found therein were there present for the
purpose of gaming, although no play was actually seen by the
magistrate or police officer, or by any one alding in the
w entry.

11, Tender of parden to accomplice.-(1) It Shall
be lawful forthe maglstrate, gbefore whom any person is accu-
sed of an offence under section 3 or-section 4 or section 5
or section 5, with a vliew to cbtalning on the trial the evid-
ence of the person touching any unlawful gaming ,or touching
anything done with reférence to, or iIn furtherance of, any
unlawful ganing, or touching any act done for the purpose
of preventing, obstructing or delaﬁini the entry,- into any
place of any magistrate or police officer authorised to make
-such entry, to tender.a pardon to such person on condiltion
¥®xwwx of his making a full and true disclosure of the whole
of the circumstances within his “nowledge relative to the

B P L 2 PE N - - ——
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5. The provisions of sections 337, 339 and
3394 of the Code shall apply to any person to whom a par-
don has been tendered under sub section (1) as they apply.
to any person to whom a pardon has been tendered under
thoge provislons.

-3 6 -

12. Magistrate may order destruction of cards,
etc., and forfileture of articles seized on the conviction
of any person for an offence committed under this Regula-
tion, the convicting magistrate may order any instruments
of gaming, selzed to be destroyed and aR may also order
ahy other article selzed to be sold and converted into mo-
ney, and the proceeds thereof with all moneys selged ka
kg xs ek andXEOREER ket XXX ARREY therein to be forfelted to
the Covernment; or in his dlscretion may order any of szuch
articles and the whole or any part of smch moneys to be
returned to the person appearing to have been severally th-
ereunto entitled.

13. Recovery of fines.— #11 fines imposed under
this Regulation may be recovered in the manner proviged 1in
the Code.

. 44. Portion of fine may he naid as reward.- The
magistrate brylng any case under. this Regulation may direct
any portion of any fine levied under this Regulation to be
pald to any person who has contributed in any way to the
conviction.

- 15.. Power-to cemand security for good behaviour
whenever a district maglstrate or any magistrate of the fi-
rst class specially empowered 1n this behalf by the Chief
Commissioner, recelves information that any person within
the local 1imits of his iurisdictlon earns his livelihood,
wholly or in part, by unlawful ganing or Aby promoting
or assiting in the promotion Of Gnlawrul gatning e may
deal with such person as nearly as may be as if the inform-
ation recelved sbout him were of the description mentioned
in sectlon 110 of the Code and for the purpose of any pPro-
ceeding under that section the fact that a person earns
hig ¥ livelhood as aforssald may be proved py evidence of
general repute oOr otherwise.

RATJENDRA PRASAD,
Pregident.

K.V. SUNDARAN,
Secretary to the'Governwent of India.

e

Varadan

5_7-176




